
 

Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 1482/2020 

 
This the 8th day of October, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. A.K. Bishnoi, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 
Inder Prakash 
Aged 57 years 
S/o late Sh. Prabhu Dayal 
R/o Vill. & PO-AsiakiGorawas 
Teh-Rewari, Distt- Rewari, Haryana.  ... Applicant 
 
(Through Sh. U Srivastava) 
 

Versus 
 
1. Govt. of NCT Delhi, through its Chief Secretary 
Delhi Secretariat, IP Este, New Delhi-02. 
 
2. The Director of Education, Directorate of Education 
Govt. of NCT of Delhi, Old Secretariat, Delhi. 
 
3. The Pay & Accounts Officer-I, GNCTD, West Block-7 
RK Puram, New Delhi. 
 
4. The Principal 
Govt. Boys School, Shahabad 
Mohammadpur, New Delhi.  ... Respondents 
 
(Through Ms. Esha Mazumdar) 

 
 

ORDER (Oral) 
 

Hon’ble Mr. R.N. Singh, Member (J): 
 

Heard learned counsel for the applicant. 

2. Sh. U. Srivastava, learned counsel for the applicant 

submits that the applicant was removed from service in 
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pursuance of a disciplinary proceeding initiated against 

him on 03.06.2013.  He submits that the respondents 

were duty bound to release the GPF amount to the 

applicant within a reasonable period thereafter.  

However, they have released such payment only in 

August, 2018.  He submits that in view of the fact that 

the respondents have retained the money under GPF 

head of the applicant, all along for five years, it was 

incumbent upon the respondents to make payment of 

interest thereon such amount.  For such claim, the 

applicant is stated to have made representation on 

07.06.2019 (Annexure A/1) which is stated to be lying 

pending with the respondents. 

3. Issue notice.  Learned counsel Ms. Esha Mazumdar 

appearing for the respondents on advance service, 

accepts notice. 

4. Sh. U. Srivastava, learned counsel for the applicant, 

submits that the OA may be disposed of with direction 

to the respondents to consider the applicant’s aforesaid 

pending representation and to dispose of the same in a 

time bound manner. 

5. In the facts and circumstances, we are of the 

considered view that if such a request of the learned 
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counsel for the applicant is acceded to at this stage, no 

prejudice is likely to be caused to the respondents. 

6. In view of the aforesaid, without going into the merit 

of the claim of the applicant, the present OA is 

disposed of with direction to the respondents to 

consider the applicant’s aforesaid pending 

representation dated 07.06.2019 (Annexure A/1)and to 

dispose of the same by passing a reasoned and 

speaking order as expeditiously as possible and in any 

case within eight weeks from the date of receipt of a 

copy of this order. 

The OA is disposed of in aforesaid terms.  

 No costs. 

 
 

(R.N. Singh)       (A.K. Bishnoi)  
Member (J)                     Member (A) 

 
 

/ns/akshaya/neetu/ 

 
 

 


